IN fHE CENTRAL ADNINISTRATIUE TRIBUNAL : HYDERABAD BENCH

0.A. 711/95.

AT HYDERABAD
R

Dt.of Decision :

1. D.Vserabhadra Rao
2, Ch.Jdanakiram

3 2 TaAmrUtalal

4., M.Sitaramaiah

5. Y.L.Prasad

6. Ch.5.5.Venkatesyara Rao
7. Y.3atyanarayana
8. M.Suryanarayana
9. P.Brahmanands Rao
10. N.Shyam Prasad
11. l.Satyanarayana
12. S.U.N.S.SGiram
13. S.5atyansrayana
14, M.Kurma Rao

15. K.Bala Prasagd

16. Pinni Veera Venkata Subba Rao.

+s Rpplicants,
Vs

1. The Supdt., of Post 0Fficss,

Kakinada

Division,Kakinada,E.G.Dist.

2. The Superintendsnt, R.M.S.
Visakhapatnam,

J. The Sr.Supdt., of Past DfPicas,
Bhimayaram Djvisicn,W.G.District,
Bhimayaram.

4. The Postmaster General, Visakhapatnam.

5. The Postmaster Genaral, Vijayawada.

6. The Chief Postmaster General,AB.,
Hyderabad.

7. The Director General (Postal)
CGO0 Complex, Nsw Delhi-3. +» Respordants.,

Counsel for

Counsel Ffor

CORAM:

THE HON'BLE
THE HON'BLE

the Applicants : Mr. N. Saida Rao

17-11-95

the Respondents ¢ Mr. N.V.Ramana,Addl.CGSC.

W

SHRI JUSTICE V., NEELADRI RAQ : VICE CHAIRMAN

SHRI R, RANGARAJAN : MEMBER (ADMN,)
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0.AN0.711/95, ' bt. of decision: 17-11-1995

m2-

JUDGEMEN; -

1 As per Hon'ble Sri R, Rangara jan, Member (A) I

Heard Sri M, Saida Rao, learned counsel for the

applicants and Sri M.V. Ramana, learned standing counsel

|

2. There are 16 éppl&cants in this 0.A. who were

for the respondents,

appointed as Reserved Trained Pool Assistants in the
respondents organisation!on various dates during the
y2af851982-83, They were _continued.’as’R.T.P Postal

Assistants till the date! of their regqularisation at various

dates during the years 1987 and 1988.

3. This C.A. is fileg for a direction to the respone
dents herein to ;mplement the orders vide Memoranda No.
BIT/SDC/Rectt, dt.13-7-87, No.BII/SDC/Rectt/RTE/PAs,
dt.26-8«87, No;szx/necttVRTp/PA/v/sa. dt.2’d-12-88. No,BII/
Rectt/RTR/PA/V/6E, dt.30=12-88, No.BII/hectt/RTP}V/BQ.
dt.30=5-889, Ro,BII/RecttbRTp/v/se, dt.4-8-1989, and
Memo.No.BII/Rectt/RTR/PAS/VI/90, dt.30~5-90 with retgos=-

pective date of their initial appointment from the year

1982 onwards with all cohsequentiai benefits i.e. counting

of service, revision of pay, promotion and other service

benefits in the post of Lostal Assistants,

I'3
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4. The learned counsel| for the respondents has brought

-3

to our notice that this 0O.A. is squarely covered by the

‘ N VY N ( OW
ordgr in judgement in 0.A.962/932_dec1ded on 18-8-95 where=-
in both of us were parties to that judgement, In that 0.A.
also the applicants therei? prayed for counting of their
service etc. Qé'Sho;t Duty%AssistantsthP Assistants for
the purpose of qualifying ;ervice in the matter of seniority,
annual increments, pausicn etc., on the basis of the judge-
ment of Exnakulam Bench in a similar‘batch case, 0.,A.814/90
and batch reported in 1993;!23) ATC 822, But the judge=
ment of Ernakulam Bench in:the batch cases referred to
dbove has been stayed by the Apex Court. In view of the
above, the C.A. 962/93 was disposed.of with a condition
that the applicantin that O.A..will get the benefit of
the judgement of the Ernak?lam Bench referred to above,
provided the Apex Court diémisses the S.L.Ps. N0O.8193/93
in C.C.20847/93 filed against the judgement of the batch

cases on the file of Ernakulam Bench. we feel that a

similar direction can be given in this 0.2r. also,
[

5. In view of the above, the fallowing direction is

§3§encw
If ultimately SLP N5.8193/93 in C.C.N0.20847/93
filed in the Apex Court against the judgement of batch case
o.A.No.su/a'o and batch are going to be dismissed, the
applicants herein also haé;to be given the same benefit of
remporary status and conseQuential benefits thereon that

case before
were granted to applicants in OA 814/90 and batch/ Ernakulam

..4
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Bench reported in 1993 (23) ATC 822, But, If the said
S.L.P. are going to be allowed, this 0.A. stands dismissed.
If any modified order is going to be passed'by the Apex
court, the applicants herein are also entitled to the
benefits yranted by the modified judgement of the Apex

Court,

6. The O,A. is ordered accordingly. NoO costs.AV

(R. Rangarajan) (V. Neeladri Rac )
Member (A) ~ Vice Chairman

Dateed 17-11-1295 \

Cpen Court Dictation JZ . ‘
Frrthser

Deputy Registrar(J)CC

kmv
To

1. The Saperintendent of Post Offices, ,
Kakinada Division, akinada. E.G.Dist. a-

*2. The Sunerintendent, R.M.5.
Visakhapatnamo

3. The Sr.qudt of Post Offices, Bhimavaram Division,
 We.GeDist. Bhimavaram.

4. The Postmaster General, Visakhapatnam.
S. The Postmaster General, Vijayawada.
6. The Chief Pcs tmaster General, A.P., Hyderabad.

7. bne copy to Director Gendral (Postal}
CGO'Complex, New Eelhi-3.

8. Onecopy to Mr.H.Saida Rao, Advocate, CAT,Hyd,
9, One copy to Mr.N.V.Ramana, Add] ,CGSC.CAT . Hyd.
10.0ne spare copy.
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THE HON'BLE MR,JUSTICE V,NEELALRII.L

VICE CIRIRMET

THE HON'BLE MR.R.RANGARAGAN sM(A)
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Admit ed‘and,InE§rim‘directions
Issuedl.’

All d.

Disposed of with directions.
-EEém'Ssed._ " ——
Dispfissed as withdrawn.

issed for default.
Orfered/Re jected,

No order as to costs.
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